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The following Bill was introduced in the Andhra Pradesh
ative Assembly on 25" September, 2023,

L. A. Bill No. 34 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PRIVATE
UNIVERSITIES (ESTABLISHMENT AND REGULATION) ACT, 2016.

Be it enacted by the legislature of the State of Andhra Pradesh in

the Seventy - fourth Year of Republic of India as follows, -

Y.

J-11720

(1}  This Act may be called the Andhra Pradesh Private Universities

(Establishment and Regulation) (Amendment) Act, 2023. SIgILT e and
commencemeant.

(2) It shall be deemed to have come into force with effect on and
from the 6" August, 2021.

In the Andhra Pradesh Private Universities (Establishment and
Regulaticn) Act, 2018. {herein after referred to as the Principal Act), in
Section 2, -
(i) Inclause (3-A),- J:frg:;:::? gt
(a) In sub-clause (ii), for the words "Under Graduate and Post
Graduate”, the words “Undergraduate and Postgraduate” shail be
substituted.
(k) For sub-clause (iii}, the following shall be substituted,
namely, -

Act 3 of 2018.

[1]
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Amendment of
Section 11.

Ingserion of new
saction.

3.

4.

“(iii ) possessing valid institutional Accreditation by NAAC with at
least 3.2 CGPA for two cycles OR NBA accreditation for two-thirds of
gligible programmes for two cycles OR NIRF rank among top 80 in
any specific category / among top 100 in overall rankings for two years;
ana”

(c)  Forsub-clause (v), the following shall be substituted, namely, -

“(v) Possessing tie-up for Joint Certification of Degrees
for all programmes of study, with at least one of the top
100 Universities in the latest rankings of world-renowned
ranking frameworks (such as Times Higher Education or
QS World University Rankings) as a pre-requisite; and”

(i Inclause (13),-

(a) In the opening paragraph, the words * from scratch” shall
be omitted;

(b} In sub-clause (iii) forthe expression *” the words and
expression “; and” shall be substituted.

(c) After sub clause (iii) and before the provisos thereunder,
the following shall be inserted, namely,-

(iv) Possessing tie-up for Joint Certification of Degrees for all
programmes of study, with at least one of the top 100
Universities in the latesl rankings of world-renowned ranking
frameworks (such as Times Higher Education or QS World
University Rankings) as a pre-requisite.”.

In the Principal Act, in Section 11, for the words “issuing a notification
amending the schedule”, the words "duly amending the scheduie of
the Act through AP State Legislature” shall be substituted.

In the Principal Act, after Section 11, the following new section shall
be inserted, namely-,

“11-A. (1) The Sponsoring Body for establishment of an
institution under the Act, which got an Lol on or after the
commencement of the Andhra Pradesh Act Nc.20 of 2021 (ic,,
06.08.2021), shall secure tie-up for Joint Certification of Degrees as
required under the applicable Clause (13) or (3-A} of Section 2 of the
Act.
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(2) Notwithstanding anything contained in this law cr any
other law for the time being in force, until the time such institution
secures tie-up for Joint Certification of Degrees as required under
the Act, they shall not function as a degree awarding Universities
and they will be given "consent to pursue” status for securing tie-up
for Joint Certification of Degrees and the institution,

(a) shall function as a College(s) by affiliating itself to a State
University of the concerned jurisdiction for all of its programmes of
study

{b) shall be regulated by the rules of admission and seat sharing
etc., as applicable to a College affiliated to the State University

(3) From the time the institution secures a tie-up for Joint
Certification of Degrees as required under the Act, te the satisfaction
of the Expert Committee constituted under Section 8 of the Act, it
shall be notified by the Government as a University entitled to award
its joint degrees ”

5. In the Principal Act, in section 33, for the words "full autonomy”  Amendment of
wherever they cccur, the words “full autonomy subject ic cther PRGN,
provisions of this Act” shall be substituted.

6. In the Principal Act, in Section 33-A, - for sub-section (1), the following  smendment of
shall be substituted, namely- Section 33 A.
“(1) (@) The Greenfield or Brownfie!ld University shall earmark

Government Quota of fifty percentage (50%) of seats in the
Medical and Dental allied programmes of study and minimum

thirty-five percentage (35%) of seats in every other
programme of study and admit students in accordance with
the rules as may be prescribed;

(b) For all programmes of study offered by the Greenfield
or Brownfield institution established under the Act on or after
06.08.2021, until the time it secures tie-up for Joint
Certification of Degrees as required under the Act, the rules
of admissiocn and seat sharing in the approved intake shal!
be regulated by the concerned ruies of admission and seat
sharing as applicable to a College as defined under Section
2(4-A) of the Act, as amended from time to time. Further, the
seats provided for Government / Convenor Quota in ali the
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Amendment of 7.

programmes offered till then will continue to be under
Government Quota even after securing tie-up for Joint
Certification of Degrees

Provided that in respect of any adcitional intake in the
existing programmes subsequent to securing tie- up for Joint
Certification of Degrees, the Greenfield or Brownfield
University shall earmark fifty percentage (60%) of seats in
the Medical and Dental allied programmes of study and
minimum thirty-five percentage (35%: ol seals in every other
programme of study.”

In the Principal Act, in Schedule, after serial No 8 the following

dchetivie entries shall be inserted, in Columns 1,2,3,and 4 respectively,
namely-
Sl |Name and location{Name and address of the }ﬁédﬁails of the
No. [{address of the Private] sponsoring body registration of the
University) sponsoring body
(1) (2) (3) (%)
9. | The Apollo University, Apollo Hospitals Education ! 08-056-1992
Murukambattu, and Research Foundation, |
Chittoor 1st floor, AIMSR Building, |
(w.e.d. 02.11.2021]) Apollo Health City, Near
Apollo Health Street, Jubilee
Hills, Hyderabad, Telangana
200086,
10. | Mohan Babu | Sree Vidyanikethan | 11-07-1995
University, Educational Trust (SVET), !
Rangampet, Chittoor | Sree Sainath Nagar,
District Tirupati, Andhra Pradesh -
(w.e.f. 12.01.2022) 517 102
Repeal and 8. (1)  theAndhra Pradesh Private Universities (Establishment and

savings of the
Ordinance MNo.8

(2)

Regulation) (Amendment) Ordinance 2023 is hareby renealed

Notwithstanding such repeal, anything done or any action

taken under the said Ordinance shall be deemed 1o have been done or
taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh is committed to provide
quality education and to ensure that it is accessibie to meritorious students
belonging to socially and economically backward sections. In this regard,
the Government desired that the requirement of Joint Certification of
Degrees for all programmes of study with world-renowned foreign
universities be made applicable to Greenfield Universities also with
effective from 06.08.2021 as the requirement of Joint Certification of
Degrees with foreign universities was introduced as a pre-requisite for
Brownfield Universities through Andhra Pradesh Act No.20 of 2021 which

have come into force on and from the 06.08.2021;

In case of institutions/universities established under the Act after
06.08.2021 tiil date, it is desired that until they secure tie up for Joint
Certification of Degrees with Foreign University(s), they shall not function
as degree awarding University and they will be given "consent to pursue”
status for securing tie-up for Joint Certification of Degrees. Till that time
the institution shall function as Private Unaided Colleges by affiliating

themselves to a State University in their jurisdiction concerned;

For all programmes of study offered by the Greenfield or
Brownfield institution established under the Act on or after 06,08.2021,
until the time it secures tie-up for Joint Certification of Degrees as
required under the Act, the rules of admission and seat sharing in the
approved intake may be regulated permanently by the concerned rules
of admission and seat sharing as applicable to a College as defined
under Section 2(4-A) of the Act, as amended from time to time. However,
in respect of any additional intake in the existing programmes subsequent
to secuning tie-up tor Joint Certitication of Degrees, the Greenfield or

Brownfield University shall earmark fifty percentage (50%) of seais in the
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Medical and Dental allied programmes of study and minimum thirty-five

percentage (35%) of seats in every other programme of study;

In view of the admissions season for AY 2023-24 and as the
Legislature was not then in session, having been prorogued, and it has
been decided to give effect to the above decision immediately, the Andhra
Pradesh Private Universities (Establishment and Regulation) (Amendment)
Ordinance, 2023 (A.P. Ordinance No.8 of 2023) was promulgated by the
Governor on the 28th July,2023.

Now, as promulgation of the said ordinance is an extraordinary
power provided by the Indian Constitution (Article 213 for the Governor at
the state level). Though the ordinance has the same legislative effect as
an act of the legislature but is only valid for a limited time (usually six
manths). Thus, there is a need for replacing the ordinance with an act tc
ensure that the legislative process follows the constitutionally prescribed

route.

Additionally, I-A(l) of the said Ordinance states that from the date
of commencement of the Ordinance. no application from a Sponsoring Body
for establishment of a Greenfield University shall be considered by the
Government and only Brownfield Universities may be established
henceforth subject to satisfying the conditions required under the Act.
However, it is now desired that the applications for establishment of
institutions under Greenfield category can also be considered on par with
those under Brownfield category subject to satisfying the conditions
required under the Act. Thus, it is required to action to delete II-A(l) of the

Ordinance while replacing the Ordinance with the Act.

Additionally to replace the Section 2, Clause 3-A , Sub Clause iii
with possessing valid institutional Accreditation by NAAC with at least
3.2 CGPA for two cycles OR NBA accreditation for two-thirds of eligible
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programmes for two cycles OR NIRF rank among top 50 in any specific
category / among top 100 in overall rankings for two years” as it is more

praclical.

Furthermore, vide G.O.Ms.No.64, HE (UE) Dept.. dated:
02.11.2021 and G.O.Ms.No0.02, HE (UE) Dept., dated: 12.01.2022, orders
were issued for notification in Extra-Ordinary Gazette of Andhra Pradesh
for inclusion of a new private university viz., The Apollo University’ and
‘Mohan Babu University’ respectively in the Schedule of the Act for their
establishment as per then provisions of the Act as amended from time to

time.

However, in response to the separate proposals of concerned
authorities of The Apciic University' and ‘Mohan Babu University' (o include
their University in the UGC list of Universities as Private University and
despite the clarifications issued by the State Government, the Additional
Secretaiy-ll, UGC, New Delhi has informed that as per Section 2(f) of UGC
Act 1956, a University can either be established by the Act of the Parliament
or by the Act of the State Legislature only. Further informed tnat Hon'ble
Supreme Court in its order in Prof. Yashpal Vs. the State of Chhattisgarh &

Others had struck down clauses whereby the State Government can
establish a University by Notification. So, it is required to amend the

Schedule for inclusion of details of ‘'The Apollo University' for its
establishment with effect from 02.11.2021 and ‘Mohan Babu University’
for its establishment with effect from 12.01.2022 as the notifications for

their establishment were given on those dates.

Thus, the Government desires is to replace the A.P. Ordinance No.8
of 2023while providing savings to its provisions other than [I-A{l} of the
Ordinance and Seclion 2, Clause 3-A, Sub Gilause i, and ol amendment

of the Schedule of the Act for inclusion of details of “The Apcllo University’
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for its establishment with effect from 02.11.2021 and to replace the Section
2. Clause 3-A , Sub Clause iii, with possessing valid institutional
Accreditation by NAAC with at least 3.2 CGPA for two cycles OR NBA
accreditation for two-thirds of eligible programmes for two cycles OR NIRF
rank among top 50 in any specific category / ameng top 100 in overall

rankings for two years

The Bill seeks to give effect to the above decisions with effect from
06.08.2021 which is the date of effect of the said Ordinance.

BOTCHA SATYANARAYANA,
Minister for Education.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and generally to carry

out the purposes of the Act.

As such the notification.issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by
the Legislature.

The above provisions of the Bill regarding delegated iegisialion

are thus of normal type and mainly intended to cover matters of procedure.

BOTCHA SATYANARAYANA,
Minister for Education
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MEMORANDUM UNDER RULE 85 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh Private Universities (Establishment and
Regulation) (Amendment) Bill, 2023 after it is passed by the Legislature of
the State, may-be submitted to the Governor for his assent under article
200 of the Constitution of India.

BOTCHA SATYANARAYANA.
Minister for Education.

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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